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to 31.@.1993 and further difference in wages |

1.9.1983 uith interest at the rate of 10 3‘1._

per annum,

25 The suit was filed in the court of Mﬂn-
Gorakhpur and uas beinn contested by the da$eﬂd

At the time-of hearing before us to-day tha kag:
counsel for the plaintiff et-ted before us gﬁgJ
plaintiff has received his dues from the gsﬂgg
out of court, The interest has not been gﬁiﬂfﬁg;
aleo not claimed by the plaintiff now . In thia'H.

the suit haes become infructuaus. '.Lfﬁﬂ*

3. The suit is accordingly di&miaﬁsd as ig}?;;{f,
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